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PRACTICE DIRECTIONS 
 

 

While passing an order in Crl.A.558/2012 titled “Sunder @ Raju Vs. State”, the 

Division Bench comprising Hon’ble Mr. Justice S. Ravindra Bhat and Hon’ble Mr. 

Justice S.P. Garg and subsequently the bench comprising of Hon’ble Mr. Justice Sanjiv 

Khanna and Hon’ble Mr. Justice S.P. Garg has directed that the Appellants and 

Petitioners (i.e. State which prefer leave to appeal) may not file certified copies or other 

hard copies of the Trial Court Record.  They are required to file only the memo and 

grounds of appeal along with vakalatnama of the appellant/petitioner and the affidavit 

without other enclosures or annexures besides the certified copy of the judgment 

appealed against. 

This direction will be confined, in the first instance, to Division Bench matters 

which are being heard by E-Courts and shall come into force with immediate effect.  

 

BY ORDER 

                                Sd/- 

 (V.P. VAISH) 

Registrar General 
 


